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Abstract 0/ tltc Proceedin[Js 0/ tlle Oouncil 0/ tTte Governor General 0/ India assemUcct 
lor tlle purpose 0/ making Laws and Regulations tIIlClcr tllC 2)l'ovisio1/; 0/ tile Act 
0/ Parliament 24 & 25 Vic., Oap. 67. 

The Council met at Simla 011 TllUl'suay, the lOth August IS75. 

PRESENT: 

His ExceJlency tho' Vicoroy and Governor Geneml of India, O. ].I. S. I., 1)/,C' 
Biditlg. 

His Excellency the Conllnnlldel'·in·Cbief, O. O. n., O. O. S. I. 
Major·General tJlO Hon 'ble Sir H. W. Norman, K. O. D. 

The Hon'ble Arthur Hobhouse, Q. O. 

TIle Hon 'ble Sir W. l\Inir, K. O. S. I. 
~he Hon 'ble Ashley Eden, O. s. I. 

The Hon'ble Sir A. J. Arbuthnot, K. O. S. r. 
Colonel the Hon 'ble Sir Andrew Clarke, R. E., K. O. M. G., C. D. 
The Hon 'ble Sir Douglas Forsyth, K. O • .'3. I. 

Tho Hon 'ble T. C. Hope. 

CENTRAL PROVINCES LAWS BILL. 

The Hon 'ble SIR D. FORSYTH introduced tho Bill to declare and nmend the 
law in fOl'ce in the Central Provinces, and moved that it be refel'l'ed to a Select 
Committee. with instructions to report in two montbs. He said that when ho IHld 
asked for leave to introduce the Bill, lie eXl)lnined tlint. the Ccntral Provinccs Were 
composed of various territories, the different Regulntions applying to which were 
in some confusion, and that the present Bill, which was now prepared nt the dellil'e 
of the Local Government and to a. great oxtent by the Judicial Commissioncr, 
lVllS intended to remove all doubts and difficulties with reference to the application 
of th~se laws. 

-The BiJ1 was exceedingly short, and contained only tell sections. It repealed 
certain obsolcto enactments, and declQ.red what laws were in force throughout 
tho Central Provinces. In order to precludo donbts whicb migbt arise from the 
way in which additions had from time to timo been mado to those Provincc:i, 
section 4 made tho following declaration ;-

.. Every Act of the Governor Gcncral in Council which extends, or can JJy notillca. 
~ion bo ext()ndcd, to tho territories which wero under tho administration of tho EUi..1. 
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Chief Commissioner nl; the timo of the po;!sing thereof, shall oitend, or may by notification 
be extended, os the case may be, to all the territories now uuder the. administration of tho 
said Chief Commissioner." 

Thero wero no specinl laws applicable to tho Central Provinces, ns was the 
cnso in the Pnnjab, such as tho Jaw of prc·emption, or tho lnw relnting to vagrants 
and tho work of tho Committee, to whom he trustod this Bill would bo referrocl. 
wonlcl consist chiofiy in overhauling the diffcrcnt Acts ancl Regulations in tho 
Schedules to seo t1l1l.t they were co?-"rect. The BiU left untouched tho revenuo 
system of tho Central Provinces, which would probably be dealt with by somo 
other onactment. 

Tho Motion was put and ngreecl to. 

Tho Hon'blo Sm D. ]j'onSYTII moved that the Bill be published in the Central 
Provinces Ga.zette in Engli.sh and such other languages as the Local Govermnent 
might think fit. 

The Motion was put and agreed to. 

OPIUM BILL. 

Tho Hon 'blo Sm W. MUIR moved for lcave to introduce a Bill to amend 
t110 Inw relating to Opium. He said that the law was defective in various parts 
of India in rcspect of tho control which the Gove1'l1mcnt . should ho.vo over tho 
growth, manufacture, possession and transport of opium. In Bomba.y tho 
cultivation of opium wns prohibited, nncl its transport was practically under check 
but the Icgnl power for enforcing tho netion of tho Stato in the matter was 
imperfect. In l\Iadras whero the same practice prevailed, tho state of things 
WitS still more defective, there being llQ law to enable tho State to intcrpose in 
respect to tho cultivntion, manufacturc, possession and transport of opium. 
Doth thcso Administrntions had had it in contemplation to' introduce projects 
of law to remedy the want j but the subject of opium being an imperial one, it 
WitS thought better that the law should be uniform throughout India., nond they 
were there foro requested to 'stay, their action in respect to tho introduction 
of thc Dills which they llad before them. Tho law was also in some respects un· 
certain in other parts of Brit.ish India, that wns to say, with regard to the llew 
Administrations which had becn formed in recent times. Advantage would be 
taken in the Bill to remove these doubts by having a uniform Jaw which. would 
he applicablo to thn wholc country, and which would give the authorities the 
necossary power to illterpm::e in tho matter as ho had explained. 
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Opium being the xubject of imperial revenue, thero appeal'ed 110 dOH hI; 
that the proposed legislation should be by this CounciJ, and should he o.lso of I\n 
impel'inl cllnracter.· At their next meeting he would tako the opportlluit.y of iJl-
tl'Ollucing the Dill and of explaining tho provisions of tho proposed menSUro. 

Tho 'Motion waft put and agreed to. 

'1'ho following Select Committee was named ;-

On the Bill to declaro and amend the law in force in the Central Provinces 
-Tho Hon 'ble l\Iessrs. Hobhouso and Hopo and the Movor. 

Tho Council th~n adjourned to Thursc1ny, tho 2nd September 1875. 

S I M L A, J 
The 19t1£ August 18'15. 

WHITLEY STOKES, 
BdJretary tQ tluJ Governmcnt 0/1 mlia, 

Legislative Dcpartment. 




